LOK SABHA DEBATES

LOK SABHA

Friday, December® 17, 1971/Agrahayana

26, 1893  (Saka)

Thee Lok Sabha met at Ten of the Clock
[MR. SPEAKER in the Chair}

RE : STATEMENT BY PRIME
MINISTER

MR. SPEAKER : The Prime Minister
will make a statement at 12.30.
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MR. SPEAKER :
this.

I do not agrec with

10.01 hrs.

PAPERS LAID ON THE TABLE

CORRECTION TO REPLY, CENTRAL
EXCISE (SEVENTEENTH AMENDMENT) RULES,
NOTIFICATIONS, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) 1 beg to lay on the Table—

(1) A statement correcting the reply
given on the 4th June, 1971 to U nstarr -
ed Question No. 1352 by Sarnvashri
Jagannathrao Joshi and Hukam Chand
Kachwai regarding Indian Coins scized
from a firm in Kasganj (U.P.) together
with a statement giving reasons for
delay in correcting the reply.

(i) Statement

Part (a) of Unstarred Question No.
1352 tabled in the Lok Sabha on 4-6-1971
by the Hon’ble Sarvashri Jagannathrao
Joshi and Hukam Chand Kachwai sought
information on whether Indian coins
weighing about 10 maunds and equipment
which is used for melting them, were seized
in a raid carried out on a firm in Kasganj,
in Uttar Pradesh in the fortnight of May,
1971. The answer given to this part of the
question was that “The U.P. Police made a
raid on 2-5-1971 at the firm of one Lakhpat
Rai of Kasganj andse ze bout 1000 Kg-
of 2P and 5P coins along with certain melting
equipments.”” The U.P. Government have
since advised that the figure of 1000 Kg.
reported earlier may be corrected as 152
Kg. The mistake had occurred on account
of some fault in the transmission of the
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message from the District to the State
Government. [ would, therefore, like to
correct the reply already given by me to part
{a) of the above mentioned question. The
correct reply to part (a) of the question is :

(a) The U.P. Policce made a raid on
2.5-1971 at the firm of one Lakhpat
Rai of Kasganj and seized about 152
Kg. of 2P and 5P comins including
melted coins along with certain melting
equipments.

(if) Sratement

The correct information was received
from the U.P. Government on 2-8-1971,
but 1t could not be processed before 12-8-1971
when the L.ok Sabha adjourned. The delay
is regretted.

(2) A copv of the Central Excise (Seven-
teenth Amendment) Rules, 1971
(Hindi and Lnglish versions) pub-
fished in Notificaion No. G.S.R
1780 in Garzette of India dated the
27th November, 1971 under section
3R of the Central Lxcres and Salt
Act, 1944,

[Placed in Library. See No. LT-1301/71}

(3) A copy cach of the following
Notsfications under section 296 of
the Incomc-tax act, 1961 :-—

() S.O. 5249 published in Gazetlc
of India dated the 29th Novem-
bet, 1971 containming corrigenda
to Notification No. S,0. 1997
dated the 14th May, 1971,

(i) $.0. 5250 published in Gazette
of India dated the 29th Novem-
ber, 1971 containing corrigenda
to the Hindt version of Nou-
fication No. S.0. 1997 dated
the 14th May, 1971,

[Phaced in Library. See No, LT-1302/71)

{4y A copy each of the following Noti-
fications under sub-section (4) of
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section 46 of the Wealth-Tax Act.
1957 —

(/) S.0. 5185 published in Gazette
of India dated the 22nd Novem-
ber, 1971 containing corri-
genda to Notification No. 8.0.
999 dated the Ist March, 1971,

(ii) S.0. 5185A published in Gazette
of India dated the 22nd Novem-
ber, 1971 containing corrigenda
to the Hindi version of the
Notification No. S.0 999
dated the Ist March, 1971,

[Placed in Library. See No. LT-1303'71]

(5) (1) A copy of Notification No.
F. 4 (40)/71-Fin  (G) (Hindi
and English versions) published
in  Delhi Gazsette dated the
10th November, 1971 containing
corrigendum to  Notification
No. F. 4 (40)/71-Fin. (G) dated
the 26th July, 1971, under sub-
section (4) ol scction 26 of the
Bengal Finance (Salex [ax)
Act, 1941 as in force in the
Union territory of Delhi

(i) A statement (Hinds and ngloh
versions) showing reasons for
delay in laying the above Noti-
fication.

{Placed in Librarv See NoO LT-1304/71]

{6) A copy of Notfication No. G.S.R.
1788A (Hindi and Englhsh versions)
published in Guzette of India dated
the ist December, 1971, under sec-
tion 159 of the Customs Acl, 1962,
together with an explanatory Memo-
randum.

{Placed in Librarv. See No. LT-1305/71]

(N A copy of the Mysore Excise (Lease
of the Right of Retail Vend of
Liguors) (Amendment) Rules,
1971 (Hindi and English versions)
published in Notification No. G.S.R.
310 in Mysore Gazette ated the
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* 7th-Octobery 1971, under sub-sect,on

(#) of section 71 of the Mysore
Excise Act, 1965, read with clause

(c) (iv) of the Proclamation dated

the 27th March, 1971, issued by the

President in relation to the State of
Mysore.

[Placed in Library. See No. LT-1306/71)

(8) A copy of Mysore Notification No.
$.0. 1562 (Hindi and English ver-
sions) published in Mysore Garzette
dated the 9th September, 1971,
under sub-section (ii) of section 30
of the Mysore Lotteries and Prize
Competitions Control and Tax
Act, 1951, read with clause (¢) (iv)
of the Proclamation dated the
27th March, 1971 issued by the
President in rclation to the State
of Mysore.

{Placed in Library. See No. LT-1307/71]

NOTIFICATIONS  UNDER  AIRCRAFT  ACT

AND ANNUAL REPORTS AND ACCOUNTS OF
AR INDIA AND INDIAN AJRLINES

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (DR. SAROJINI MAHISHI):
1 beg to lay on the Table—

(1) (a) A copy each of the following
Notifications  (Hindi and English
versions) under section 14A of the
Aircraft Act, 1934 —

(i} The Aircraft (Amendment) Rules,
1971, published in Notification
No. G.S.R. 172 :in Gazette of
India dated the 6th February,
1974, together with an explana-
tofy Note,

i) The Aircraft (Fourth Amend-
ment) Rules, 1971, published in
Notification No. G.S.R. 411
in Gazette -of India dated the
2Tth March, 1971, together with
a.n exp‘hnuory Note,

.cm The Aircrafl (‘!‘hlrd Amend-

ment) Rules, 1971, pubﬁshed in -
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Notification No.' G:$.R. 412
in Gazette of India dated the
27th. March, . 1971, together
with an explanatory . Note.

(iv) The Aircraft (Fifth Amendment)
Rules, 1971, published in Noti-
fication No. G.5.R. 714 in
Gazette of India dated the
15th May, 1971, together with
an c¢xplanatory  Note,

(b) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the above Notification.

[Placed in Library. See No. LT-1308/71]

(2) A copy each of the following papers
(Hindi and English versions) under
sub-section (2) of section 37 of the
A Corporation Act, 1953, '

(i) Annual Report of the Air India
for the year 1970-71 :-—

(ii} Annual Report of the iIndian
Airlines for the year 1970-71.

(3) A copy cach of the following papers
(Hindi and English versions) under
sub-section (4) of section 15 of the
Air Corporations Act, 1953

(f) Certified - Accounts of the Air
India for the year 1970-71 toge-
ther with the Audit Report
thereon,

(#) Centified Accounts of the Indian
Aitlines, for the year 1970-71
together with the Audit Report
thereon,

[Placed in Library. See’ No, LT-1309/11]

REVIEW AND ANNUAL REPORT OF WATER AND ~
Power DEVELOPMENT CONSULTANCY SER-
vices (INDIA) Lyp.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAOY Y I
beg:to lay on the Table a copy each of the .
following - papers (Hindi andenﬂish vérs.
sions) . under ~sub-section (1) “of ' seclion
- Act, 1956 :—

(l) Rcvuw by tho Govemmm on. the

workmg “of the er md Power -




